
[ 34181HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

MONDAY ,THE TWENTY EIGHTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT APPEAL NO: 208 oF 2023

writ Appeal under crause 15 of the Letters patent appear preferred to against the
order dated 20t01l2o22in w p No 34ogsl2oz2 to pass on the fire of the HitE Court.

Between:

1. Jangili Sattaiah Died2 *1gill ,Y39,?giri, .S/o Late.Sathaiah Aged 54 years, Occ Aqricutturat RIo

^'-, !_all_glrl Vtilage, Na.garap .Mand_al Suryapeta District, TelanganiJ. Jangrrr Venkateswarlu, s/o Late sathaiah Aged 50 years, oc"c Aqricultural Rl/o. Phanigiri Village, Nagaram Mandal Suryapeia oisirici.]ela-no ;;"--''"'-'4 *?1Slll,T?9,lrlanl,, S/o Late Sathaiah Aged 46 years, Oc6 Agricutturat Rl/oPhanigiri Village, Nagaram Mandal Surya[eta Districi, ietinganZ --''*'-'

{pnellant -Nos' 2 to 4 are brought on record as Lrs of deceasedAppeilant No.l as p_e_r court ordeidate 1B-10.2023 vidE'r,r.nb.5 or lozein WA. No.208 of 2i2g

AND ...APPELLANTMR|T PETITO|NSERS

1 I!:_!lllE:f^r-9]?,!g?n9., Rep by its principat S_ecretary, Revenue Department,
^ secreranat, Sat1abad, Hyderabad, Telangana State.
?. !1. District Collector, Suryapet District. "
3. The Revenue Divisional Offiber, Suryapet District.
4. The Tahsildar cum Joint sub. Re.glstiai, Nagaram Mandar, suryapet District.5. Jangili Kishan Rao, S/o.Late.^Mailaiarr, Aged aOout Obl y6Ji, 

-OCc. 
FibtO

^ fmpfgye^e, Rt/o. HNo. 1-1-42216 Nehru Nagir, Suryapet Oistiiit. 
-

6. Jangili. Srinivas. .Rao, S/o Late Mallaia-h, nsed ';boua'6t _years, Occ.
Agriculture,.Rl/o H. No. 7i.-a22l2,Vttayapuri Coiony, Neii .Sii eib, i'errG,
Vyra Road, Khammam District, Telangaria.

... RESPON DENTS/RESPONDENTS

lA NO: 1 OF 2024

Petition under section 151 cpc praying that in the circumstances stated
in the affidavit filed in support of the petition, the High court may be pleased to
DIRECT the Respondents to consider the online Application Transaction lD. No.
30vsP0001884888 dated: 07-02-2024, submitted by the petitioners herein for



de-notify the Petitioners agricultural land from the Prohibitory List Recorded in

the Dharani Portal in Sy No 628 to an extent of land Ac'7'05' situated at

Phanigiri Village, Nagaram Mandal, Suryapeta District' l-S' pending disposal of

the above writ aPPeal

Counsel for the Appellants: SRI' B' SUBASH REP SRI R'AMESH KADARI

Counsel for the Respondent Nos' 1to4:Ms' T' SWETCHI" AGP FOR REVENUE

Counsel for the Respondent Nos' 5&6: SRI K'V' SUDHA'KAR

The Court made the following: JUDGMENT



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SR.EENTVAS RAO

WRIT APPEAL No.2O8 of2023

JUDGMENT: (per ttle tron'bte the Chief ,lusrbe Atok Aradhe)

Mr. B.Subash, learned counsel representing

Mr. K.Ramesh, learned counsel for the appeltants.

Ms. T.Swetcha, learned Assistant Government

Pleader for Revenue for the respondents No.1 to 4.

Mr. K.V.Sudhakar, learned counsel for the

respondents No.5 and 6.

2. With the consent of the learned counsel for the

parties, the matter is heard finally.

3. This intra court appeal is directed against the order

dated 20.01.2023 by which the writ petition preferred by

the appellant No. I has been dismissed.

4 . Learned counsel for the appellants submits that

during the pendency of the appeal, the appellants have

submitted a representation to the District Collector,



)

Suryapet. It is lurther submitted that the District Collector

had taken cognizance of the representatiotr submitted by

the appellants and therefore, the appeal be disposed of

with a direction to the District Collector to decide the

representation.

5. On the other hand, Iearned counsel for the unofficia-l

respondents has submitted that the unofficial respondents

be also granted the opportunity of being heard before the

representation submitted by the appeliants is decided'

6. In view of the aforesaid submission and as agreed to

by the learned counsel for the parties, the appeal is

disposed of with the direction to the District Collector,

Suryapet, to decide the representation su bmitted by the

appeltants aJter allording ar1 opportunity of hearing to all

the necessar5z parties, including the unoffic:ia1 respondents

in the appeal, by a speaking order within eL period of three

months. It is made clear that this Court heLs not expressed

any opinion on the merits of the matter.
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Miscellaneous applications pending, if any, shall

stard closed. However, there shall be no order as to costs.

SD/-T. SRINI S
DEPUTY REGIS AR

//TRUE COPY//
SECTION FICERTo,

1 Il.:Ill:,qal Secretary, Revenue Department, Secretariat, Saifabad,
Hyoerabad, I elanqana state.2 The Diskict Coltecior, Suryapet District.

3. The Revenue Divisional Offiier, Suryapet District.
4. The Tahsildar cum Joint sub Registia-i, Nagaram Mandal, Suryapet District
9. 9ne CC to SRt. RAMESH KADAR|, Aoro"ite topuCf 

-'' -- ,---
6. Two CCs to GP FOR REVENUE ,r-tigh Couri f6iir,e Siate of Tetangana.lourl
I 9nu QQ !o Snl K.V. SUDHAKAR, Advocate tOpUCl8. Two GD Copies

BM
ES



CG TODAY

HIGH COURT

DATED:2811012024

/, -:-

r.) 2 B lli'' 1i!+

JUDGMENT

WA.No.208 of 2023

DISPOSING OF THE WRIT APPEAL

WITHOUT COSTS :
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